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- CERTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH
ALLAHABAD

Dated: This the 20%  day of OCTOBER 2006
Original Application No. 1178 of 2006
Hon'ble Mr. P.K. Chatterji, Member (4]

Phoolehand, 8/ o Late Shri Amrit Lal,
R/o Railway Quarter No. H/20/2, Near Railway Hospital,

Narrow Gauge,
GWALIOR.
Applicant
By Adv: Sri R.K. Nigam
Versus
1. Unien of India through General Manager,
North Centra! Railway,
ALLAHARAD.
2, Doasional Railway Manager, North Central Railway,
JHANSL -
3. Senior Diviwonal Personnal Officer,
North Central Railway,
JHANBI,
Respondents
By Advocate : ...,

ORDER
The applicant has made representation fnr appointment
an compassiondte ground in the yvear 1988. As no positive
action was taken by the rmpunélmn the applicant fled OA 720
of 1998 before this Tribunal. On consideratich of the OA. the

Tribunal issued order dated 21.03.1993 as follows:

“The resporvients have spposed the application and have flad
ther counter affidavit.  Acoording to them. vide noti feation, #
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was fourd that the applicart was the thied child af the
decensed and in tee of the Raibvay Board’s leter dated
30,08, 1575 providing the employmernt to the third child wos
not permizsible, hence his prajyer uas rajeced and a mply
wias given on 1/44-50.  Marely because the applicare unas
third child, this nself was not a grurd to rgea the
appiication.  [f the cther two sons wers already in service, it
may he that they were fiving sepamtely but that by tself
ahoulid not have been taken a ground for rajecting the claim of
the applicant.  However, undoultedly the applicant’s daim
cordd ot have besn considersd only when the simifary
plaged ccher persuns, who wene daiming compassionaie
appointments are net stll waiting for their tum or their
eondition is worst than the applicant and meally indigen
person were aiso in the queve. X is only affer exiausting the
said persons, the applicant ‘s oasa could have been conzidersd.
Acoordingly the respondents are diractad to considerthe aise
of the applioant again._for compassionate appeartment that nat
withod ignoning the Zaim of those who were waling Jforthair
tumn bafore him or whose condition is worsad than that of the

With thess obserwations, the application Sands
disposed of. No orderasto costs”
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2. The applicant in this OA has submitted that thereafter,
no action was taken by the respondents as per direction of the
Tribunal. Nothing was communicated to him and the his case
has remained pending with the respondents all these years.

The applicant has further brought to the natice of the Tribunal

thar a special Adalat for speedy disposal En' appomtment on

mmj;nninmm ground cases was formed by the Railways and a
ciroular issued (Annexure A2 and A3), The applicant submits
that the Adalat has been formed to consider all the pending
cases., undecided cases of appointment on compassionate
ground for speedy disposal. After issue of the circular the
applicant made a representation before respondent No. 3 for
consideration of his long pending case by the Adalat so formed
(Annesure A4). According to the applicant the purpose of
forming this Adalat would be evident from the very language of

the ciroular that all backlog cases for compassionate ground
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appoittment cases and accarding to the lsarned counsel the

applicant's case was not considered in accordance ‘with the
Tribunal's order dated 21.01,1993. Now there is a scope to
consider his case iunder the terms and conditions of the

Adalat.

3. 1. therefore, direct that the respandent No. 3 would, if his
request for compassionate appointment Was already not
considared in terms of the direction of this Tribunal dated
21.01, 1993 and if his case comes within the parameters of the
civeular dated 12.08.2005, place it hefore the Adalat for
consideration and for appropriate decision as will be deemed fit
by the Adalat and issue an order accordingly. This may be
done within a period of six months from the date of

comniunication of this order.

4. With the above direction the OA is-disposed of. No cest.
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